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Dr. AJAYA KRISHNA VISHVESHA  

1. Matter has been coming up on several occasions earlier on 06/11/2024, 

25/11/2024, 12/12/2024, 23/04/2025, 15/05/2025, 31/07/2025, 

25/09/2025, 06/11/2025, 18/12/2025, 19/02/2026, 07/05/2026 & 

25/06/2026 but despite repeated efforts, none has appeared on behalf of the 

appellant. Sufficient opportunities have been given to the appellant. 

Therefore, present appeal is dismissed for non-prosecution as per the inherent 

powers vested in this Tribunal as noted in 2009 (244) ELT 497 (Bom.) 

CHEMIPOL VS UNION OF INDIA. 

2. Appellant is at liberty to approach this Tribunal if they wish to pursue 

the appeal by filing application for restoration of appeal, which can be 

considered in accordance with law.   

(Dictated and pronounced in the open court) 
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